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SHRI JAGAT PRAKASH NADDA: Sir, Socio-Economic Caste Census, I8 31
deprivations @ 3TN 9T 97 2 3T 3911 &1 SUATT TR HATA HY 8T 2

Information on black money from Switzerland

*64. SHRI RAM KUMAR KASHYAP: Will the Minister of FINANCE be pleased

to state:

(a) whether Government's fight against black money has taken a major beating as
the latest data released by the Swiss National Bank has revealed that the amount deposited

by Indians in the Swiss banks in the past one year has increased by 50 per cent;

(by whether India and Switzerland have signed an agreement for automatic

information exchange and if so, the details thereof,

(¢) whether Indian Government has received any information on black money

from Switzerland;
(dy 1if so, the details thereof, and

(e) if not, by which date India will receive information on black money from

Switzerland?

THE MINISTER OF FINANCE (SHRI PIYUSH GOYALD): (a) to {(e) A Statement
15 laid on the Table of the House.

Statement
(a) No Sir

The Government has taken various steps in its crusade against black money,
including black money stashed abroad, which have led to positive results, including
India and Switzerland signing the Multilateral Competent Authority Agreement (MCAA)
pursuant to which the Automatic Exchange of Information (AEQOI) is activated between
the two countries for sharing of financial account information effective from 01.01.2018

with first transmission in 2019. Accordingly, India will receive the information of financial
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accounts held by Indian residents in Switzerland for 2018 and subsequent years, on an

automatic basis.

Swiss authorities have shared the following information regarding the Swiss
National Bank (SNB) figures quoted in the media " The figures published by the SNB are
regularly mentioned in the Indian media as a reliable indicator of the amount of assets
held with Swiss financial institutions in respect of Indian residents. More often than not,
the media reports have not taken account of the way the figures have to be interpreted,
which has resulted in misleading headlines and analyses. Moreover, it is frequently
assumed that any assets held by Indian residents in Switzerland are undeclared (so-called

'Black Money").

Further they have said "To analyze Indian residents' deposits held in Switzerland,
another data source should be used. This 1s the so-called "locational banking statistics”,

which the SNB collects in collaboration with the Bank for International Settlements
(BIS).

The data collected by Swiss National Bank in collaboration with Bank for
International Settlements (BIS) shows that the loans and deposits of Indians, other than
Banks, in the Swiss banks decreased by 34.5% in the year 2017 as compared to 2016.
Further, there has been significant reduction in Swiss non-bank loans and deposits of

Indians by 80.2% between 2013 and 2017.

(b) to (e) India and Switzerland have a Double Taxation Avoidance Agreement
in place which entered into force on 29th December, 1994. A Protocol amending the
agreement entered into force or. 7th October, 2011. Based on the provisions of Double
Taxation Avoidance Agreement, the two countries exchange information on black
money covered by the Agreement, on request basis, which is foreseeably relevant to the
administration for enforcement of the domestic laws concerning taxes. The information
received is utilized to conclude investigations and tax the unaccounted income and assets

of the taxpayers, and initiate penalty and prosecution proceedings as applicable.

The Automatic Exchange of Information based on Common Reporting Standard
has also commenced from 2017 with many countries enabling India to receive financial
account information of Indian residents. This will also be useful in bringing the

unaccounted income and assets to tax.
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The disclosure of information received under a tax treaty is governed by the
confidentiality provisions of the treaty. Further, the disclosure of information in case of
individual assesses 1s protected as per the provisions of Section 138 of the Income-tax

Act, 1961.
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SHRI B.K. HARIPRASAD: Sir. ... (Interruptions)...

PROF. M. V. RAJEEV GOWDA: Sir, .. {Interruptions)...

SHRI DEREK O'BRIEN: What is this? ... (Interruptions). ..

MR. CHATRMAN: He has not taken anybody's name. ... (Interruptions)...

SHRI DEREK O'BRIEN: What 1s this? ... (Interruptions). ..

sft IRy TEE: 97, 39 59 & 99-95 A1 oY aRw e | L (@FET).
USTATS ol TTE] % el & 31N T9ST T2 U 21 ... (IaE)....
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MR. CHAIRMAN: He has not taken anybody's name. ... (Interruptions). ..
SHRI DEREK O'BRIEN: What is this? ... (Interruptions). ..

MR. CHAIRMAN: Please he has not taken any name.
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TorTet I @1 fopae wifeen 1 omen 2, S A # fRanT srrTRES @Eedl 8, "The figures
published by the SNB, the Swiss National Bank, are regularly mentioned in the Indian
media as a reliable indicator of the amount of assets held with Swiss financial
institutions in respect of Indian residents." Then, he clarifies @1 718 Hf TaAd 8, e
says, "More often than not, the media reports have not taken into account the way the
figures have to be interpreted, which has resulted in misleading headlines and analysis."

g HIh Qﬁrresponse 2l
MR. CHAIRMAN: Right, Now, second supplementary.

sfy tﬁé]}l M 6%, U g1 fime <7l "Moreover, it is frequently assumed that any
assets held by Indian residents in Switzerland are undeclatred (so-called "Black

Money")."
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last year compared to the previous year.
MR. CHAIRMAN: Right. Second supplementary.
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MR. CHAIRMAN: No, no, please ...(Interruptions)... Please. .. (Interruptions)...

Mr. Minister, please confine to the issue.
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SHRI SUKHENDU SEKHAR RAY: Sir, it appears from the reply given by the
hon. Minister that the Double Taxation Avoidance Agreement was executed on 29th
of December, 1994. Then Protocol, amending the Agreement, entered into on 7th of
October, 2011 and the Multilateral Competent Authority Agreement was executed on
1st of January, 2018. So, since last 24 years or so, the Agreements are being executed.
I want a specific reply from the hon. Minister that how much unaccounted deposit of
Indians have so far been recovered from Switzerland, in how many cases prosecution
proceeding has been initiated and when the citizens of India will get Rs. 15 lakhs in their

account.

SHRI PIYUSH GOYAL: Sir, I think, the hon. Member may have some information
which the Government does nothave. If he is privy to any information about black money,
I think he should put it before the Government so that the Government can take action.

...{Interruptions) ...

SHRISUKHENDU SEKHARRAY: Sir, he is casting anaspersion. ... (Interruptions). ..

The Minister cannot cast aspersion. ... (Interruptions). ..

MR. CHAIRMAN: You answer the question. ... (Inferruptions). ..
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SHRI PIYUSH GOYAL: How has the Government got any data
...(Interruptions) ..

MR. CHATRMAN: You just answer the question, please. ...(Interruptions)... I told
him. .. {Interruptions)... He will answer the question. ...(Interruptions)... Please, please.

...(Interruptions)...

SHRI PIYUSH GOYAL: In the last four financial years, from 2014 to 2018, the

Government has sought 4843 exchange of information requests. ... (Interruptions)...

MR. CHAIRMAN: I have already told him. He has to answer the question. That's
all. Nothing else. ... (Interruptions)... Please. ... (Interruptions)...

SHRI SUKHENDU SEKHAR RAY: Sir, he is casting aspersion. ... (Interruptions). ..
He must withdraw it. ... (Interruptions). ..

MR. CHAIRMAN: No aspersion. ... (Interruptions). ..

SHRI PIYUSH GOPAL: Sir, I did not cast aspersion. ...(Interruptions)... | made an
appeal, through you, that if he has any information, he should give it to the Government.
- (Interruptions)... How is that an aspersion? ...((Interruptions)... How isthat an aspersion?

...(Interruptions) ..

MR. CHAIRMAN: Please. ... (Interruptions)... He has clarifiedit. ... (Interruptions). ..
He has clarified it. ... (Interruptions) ...

SHRI PIYUSH GOYAL: Sir, I am making an appeal to the hon. Member that if he

has any information, he should give it to us. ... (Interruptions)...

MR. CHAIRMAN: He has clarified that he has not cast any aspersions. That 1s the
end of it. ...{Interruptions)... The Question Hour goes! .. (Interruptions)...

SHRI PIYUSH GOYAL: Sir, as regards information on requests for exchange
of information, the Government has made 4843 exchange of information requests to
foreign jurisdictions in the last four financial years, and the proceedings are going on.

...(Interruptions)...



